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Enclosed, please find a report on my visit to
the Central Jail, Silchar on August 2&; 2014. I was
accompanled by Shn M.K. Hazarlka Dr. T. Upadhyai and
Shri. M.N. Sharma Jallor
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- CENTRAL JAIL, STLCHAR, ASSAM

1. Date of Visit: I visited Central Jail, Silchar on.August 27%, 2014,
around 11:15 AM. I was accompanied by Shri. M.K. Hazarika, Dr. T.
Upadhyai and Shri. M.N. Sharma, Jailor. ‘

2. Introduction: This jail was established in 1881 just opposite the
Police Reserve. It was last visited by Shri. R. Baruah, Chief Judicial !
Magistrate, Gauhati on 29/07/2014. Prior to that, he had visited this ' '
jail almost every month on 25/05/2014 and 30/04/2014. Shri. M.C.

Saikia, DIG (Prisons) had paid a visit here on 27/01/2014 and Shri.
P.P. Baruah, Inspector General of Prisons on 10/11/2013.

The jail is situated in the heart of the town, close to the offices of the
Deputy Commissioner and the Superintendent of Police. There is a very
busy road just outside the perimeter wall of the jail.

3. Prison Population: This jail is meant to accommodate 435 (M=408;
F=27). Today, there are 470 (M=463; F=7). As such, there is over-
crowding in this jail in the male section.

The breakup of the inmate po'pula'__tion is as follows:

CATEGORY — .| MALE FEMALE TOTAL
Condemned Prisone;'s 2 0 2
Haflong UPTs 10 0. 10
Remand 138 1 139
Sessions (UTP) 17 0 17
| SI (Convicts) 5 0 7 5
RI (Convicts)
236 4 240
Foreighers
NDPS 25 0 25
Negotiable Instruments Act 2 0 | 2
Foreign National UTP 3 -O 3
Foreigners for Deportation 25| 2 27
TOTAL 463 7 470
4. Staff: There are 49 staff mefnbers in the Central Jail, Silchar. This

includes the Senior Medical and Health Officer but not the District

Executive Force (DEF) personnel of Silchar district who man the Watch

Towers. One post of Chief Head Warder and 15 (fifteen) posts of

Warders are lying vacant here. Also, a Nurse from here has been on
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CENTRAL JAIL, SILCHAR, ASSAM

continuous deputation to District Jail, Jorhat.since 09/07/2009. The
sanctioned strength and actual strength is given below:

Staff Sanctioned Strength | Actual Strength | Vac.
Superintendent 1 1
Jaitor 1 1
Asst. Jailor 5 4 ‘1
Female Asst. Jailor |1 1
Chief Head Warder |1 0 1
Head Wardgr (M) 3 3
Head Ward_er (F) 1 0 1
Warder_(M) 29 15 i4
Warder (F) 4 2 2

. ‘Doctor "~ 1 1
Pharmacist .1 1
Nurse 1 1 (deputation)
Lab. Technician 1 1
Teacher 1 | 1 -
Driver 1 1
TOTAL 52 33 19

5. Land and Building:

The area of the jail complex is 31.5 bighas. Of
this, 8.5 bighas hold the jail complex while the remaining 23 bighas -

house the employees’ quarters, marshy land and cultivable land. There
is a temple, a mosque as well as an Id-gah here. I am informed that
devoted prisoners built these from their own resources many Years

ago.

The jail is divided into three parts: 1 part is for the female inmates
while the other two parts are for the male prisoners..

There is a high wall enclosing the entire jail zomplex. A total of 4 fron
Watch Towers also exist. A component of the District Executive Force
(DEF), man the watch towers,
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There are 14 wards here. This includes the hospital and.-a segregation
area for TB patients.

6. Sanitation: The overall sanitary condition in the jail premises is
satisfactory. However, there is no running water in the latrines inside
the wards. This causes discomfort to those incarcerated inside the
wards after being locked up for the night.

The main source of water here is through two bore wells. The
Municipality and the PHE supply of water are both erratic and

inadequate. The inmates are expected to clean the entire place
themselves.

7. Food and Kitchen: There is one ‘kitchen for the whole jail

- compleéx. Food for the female inmates is ‘also cooked here and taken to
the Female Ward. However, the kitchen has no running water supply.
Also, there is no sanctioned post of Cook. UTPs and Convicts help in the
daily cooking of food. Non-veg. food is served to the inmates on
Wednesdays and on Saturdays during dinner time. Firewood is used here
as cooking gas is not yet instalied.

8. Clothing and Bedding: There are no uniforms for the convicts who -
are supposed to wear a convict’s uniforms as per Rule 235 of the ‘Rules
for Management of Jails in Assam’ contained in ‘Assam Jail Rules’ Part 11T
made under the Prisoners Act, 1894, (Annexure ‘A’). Other pieces of
bedding items are issued as per scale.

9. Education: There is a school inside the jail premises. Inmates

are taught to read and write. There is also a library. The teacher
informed that currently 16-18 inmates are undergoing his classes. The
classes are held from 8 am to 10 am and again from 2 pm to 4 pm.

10, Prison Industries: There is no Craft Instructor here but the

inmates have learnt to work the 2 (two) handlooms. They produce
‘gamochas’, a typically Assamese piece of white cloth, roughly 2 feet
wide and 4 feet in length with a red designed border used to greet
guests as well as to use in and around the house. The Department of
Handloom and Textiles, Government of Assam, supply the raw materials.

i1, Interviews: This facility is granted everyday to the inmates from

10 am to 3 pm with a limit time of 25/30 mins. per inmate. As there is
no Interview Room, the office room of the Asst. Jailor is used. The visitor
and the inmate speak to each other through a wire-netted window in the
presence of a prison official. Visitors are required to submit an
application to the Superintendent and obtain his permission beforehand.

12. Correctional programme:  There ‘are no Counsellors in this Jail.

.However, spiritual avenues are available to the inmates in the form of a
‘mandir’ and a mosque. Also, Lions Club, Rotary Club and Lioness Club
arrange moral lectures and medical treatment for the eyes to the
inmates. Missionaries of Charity and ISKON alse organise moral lectures.
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CENTRAL JAIL, SILCHAR, ASSAM

Besides these, Disha Foundation, an NGO carries out regular de-
addiction programmes. Also, a life convict, on eventual release, is given
an amount of Rs. 10,000/~ (Rupees ten thousand) only from the Social
Welfare Department and the Jail Department for starting a new life.

13. Recreational Activities: Indoor and outdoor games like chess,
ludo, ¢arom, voliey-ball, are available for both male and female inmates.
Two Bengali, one Assamese and one English newspaper are available
here. Colour TVs are also provided inside the wards.

14. Health and Hospltal The doctor mformed that most of the cases he
treated were gastro-enteritis owing to the age factor of the inmates.
Others were respiratory tract infection and hyper-tension. Besides these,

32 inmates suffered from psychosis (M=29; F=3). For them, a Specialist

from Silchar Medical College visited the jail every 15 days. Those

inmates requiring hospitalisation were referréd “to Siichar Medical

College.

15. Remission: Remission is practised in the jail as per Rules for
convicts only. The IG (Prisons) can grant remission of 60 days, the
Superintendent 30 days while the Government grants remission not only
for 30 days but also on the occasion of Republic Day..General remission
of 2 days is also granted both for good behaviour and for good work. All
this information is written in the History Ticket of each convict who are

locked. away for more than one year

16. Leave and Parole: This is being practiced here-for convicts only:
The CIM grants 20/3C days leave on an emergency request _dfter- a
satisfactory report is obtained from the concerned police station. Earher,
the IG (Prisons) was authorised to sanction this privilege but after 68 or

69 prisoners failed to return to the jail on expiry of their leave or parole -

period, a more lengthy procedure was put in place.

17. Pre-mature Release: There are 34 (thirty-four) life convicts in the
Central Jail who have prayed for pre-mature release after completing
more than 20 years in jail,'intludi-ng,remisSion period. Their cases are all
pending either with the Government or the CJ¥ or with the local police

stations." A list is at Annexure ‘B’. Twenty-four convicts wrote a joint

petition the day I was visiting the Central Jail. In their appeal, they have
prayed for premature release after having served -their time. Their

petition is.at Annexure ‘C’. Also, as Silchar is declared as a Detention

Centre for Bangladesh nationals before their deportation to Bangladesh,
" 19 (nineteen) of them are illegally Iodged here. as the formalities for
their deportation have not yet been completed Annexure ‘D’. Besides
them, 8 (eight) Myanmar nationals are similarly lodged here Annexure
‘E'. One of the, Sain Pain Laugh has been languishing here since
'17/05/2010 ' ' '

The problem. of release from jail after completlon of 20 years
imprisonment, including remission period, appears to have cropped up

after September, 2013. The IG (Prisons), Assam vide Memo No.
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CENTRAL JAIL, SILCHAR, ASSAM.

PRI.268/2012/71 dt. 06/09/2013, conveyed the following Supreme

Court order (Annexure ‘F'):

“There is a misconception that a. prisoner serving life sentence
has an indefeasible right to release on completion of either
fourteen years or twenty years imprisonment. The prisoner has
no such right. A convict undergoing life imprisonment is
expected to remain in custody till the end of his life, subject to
any remission granted by the appropriate Government under
section 432 of the Cr.P.C. The grant of remission is statutory.
" However to prevent its arbitrary exercise, the legislature has
built in some procedural and substantive checks in the statute.
These need to be faithfully enforced..
Remission can be granted under section 432 of the Cr.P.C in
the case of a definite term sentence. The power under this
Section is available only for granting “additional” remission, i.e.
for a period over and above the remission granted or awarded
to a convict under the Jail Manual or other statutory rules. If
the term of sentence is indefinite (as in life imprisonment), the
power under Section 432 of the Cr.P.C. certainly be exercised "
but not on the basis that life imprisonment is an arbitrary or
notional figure of twenty years of imprisonment. :
Before actually exercising the power of remission under Section -
432 of the Cr.P.C. the appropriate Government must obtain the-.
opinion (with reasons} of the presiding Judge of the convicting
or confirming Court. Remission can, therefore, be given only on:
a case-by-case basis and not in a wholesale manner.”

In other words, the proposal of the IG (Prisons) to the State Government

- should contain the . view of the convicting or confirming court. This

appears to have resulted inordinate delay, thus violating the human
rights of the convicts. The remedy to this problem may lie in
processing the case of such convicts a few months in advance.

18. Status of Investigation and Trial pending against UTPs:

19.

There are many inmates whose cases have not been decided by the
investigation officers of different police stations. There appears to be a
strong need to appeal to the Magistrates concerned to release those
inmates who are behind bars for over 60 or 90 days as per provisions

of 167 CrPC. This would not only look after the human rights of these
inmates but would also de-congest this jail.

Appeal: Two appeals are pending in the High Court, Gauhati. One
belongs to Assam Convict (AC) No. 9114, Salim uddin and the other to

AC No. 7472 Hifjur Rehman. Both are accused of 302 IPC in two
separate cases.
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21.
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_23.

24.
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CENTRAL JAIL, SILCHAR, ASSAM

Legal aids for inmates: Almost all the inmates- with whom I

interacted complained that the advocates assigned to them by the

Assam State Legal Services Authority (ASLSA) hardly met them. This is
a gross human rights violation as these indigent inmates have no
other recourse to legal redressal.

Board of Visitors: The Board of Visitors lapsed in February 2014. It
has not been re-constituted, I believe. Earlier also, hardly any visits
were made by the Board. Natification No. HMB.89/82/Pt.1/46 dt.
04/02/201’4 is at Annexure ‘G".

Departmental Inspections: The Inspection Register has been
mixed up with the Visitor's Book. Rule 11 and Rule 12 of the 'Rules for

Management of Jails in Assam’, contained in ‘Assam Jail Rules’ Part III -

made under the Prisocners Act, 1894, contain instructions regarding

Inspections of jails by the. Inspector-General and its transmission to

the Superintendent of the concerned jail (Annexure *H’).

Interaction with inmates: Most of the inmates I interacted with
had just one complaint - their appointed advocates hardly met them.
Also, truly pathetic were the cases of old inmates. Their details are:

1. A/C No. 7826 Mustafa Ahmed - 86 years

2. AJ/C No. 9103 Namor Ali - 85 years B
3. A/CNo. 7470 Nabadwip Baisnab - 66 years _)
4. o

A/C No. 7468 Shyam Charan Baisnab 62 years

‘Summary and Recommendations:

The jail is over-crowded and in the heart of the city. It is an ancient

structure of 1881 vintage. Most of the wards are in a dilapidated -

condition. The inmates deserve to be treated with due human
dignity. Some other place, away from the town, may be ear-
marked for a more modern Correctionai Home. o
There are 19 vacant posts here, including 14 posts of Male Warders
- the most important wing of the jail administration. These may be
filled - up early.
Water supply to the latrines inside the wards may be |mproved to
obviate the foul smell during the night.

~The kitchen needs immediate improvement by way of. basic
fenovation, running water supply and a switch-over to gas.
Convicts may be issued their proper uniforms. Curréntly, all the
inmates are dressed in casual civilian clothes and all of them are
mixed together. In other words, UTPs and convicts mix about freely
and there is no segregation. -
There are no Counsellors assigned to this Jail. There is a special
need for them here. {
The cases of pre-mature release contained in Annexures ‘B’ and
their joint petition in Annexure *C’ may be decided early. Also, the
Bangladesh nationals enumerated in Annexure ‘D’ and the
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CENTRAL JAIL, SILCHAR, ASSAM

-;MYanmar éitizéné contained in Annexure ‘E’, may be de‘portéd,

expeditiously. An element of unlawful detention appears to have
crept in here,

Police mvestrgation needs to be speeded up. A number of UTPs are
detained beyond the prescribed legal period.

The cases of the two convicts who have appealed to the High
Court, Gauhati may also need attention, -

Government may like to examine the efficacy of the Assam State
Legal Services Authority (ASLSA) as the inmates are not getting
any succor. Similar is the case with the Board of Visitors.

An Inspection Register as provided for in Rule 11 and Rule 12 of
the 'Rules for Management of Jails in Assam’ contained in ‘Assam
Jait Rules’ Part III made under the Prisoners Act, 1894 may. be
maintained. _ '

The cases of the 4 (four) inmates who are in their 60’s and 80's
need immediate attention. They hardly seemed a threat to society,
judging by their sallow complexion, worn-out human frame and
despair writ large on their faces.

The Superintendents of the various jails may begin the task of
release of convicts who have completed 20 years in jail, including

remission period, a few months in advance. Their proposal of such

release to the IG (Prisons) must contain the views of the convicting
or confirming court for speedy disposal of the convict's case.

Lo
Pow
(Shri. A. Pradhan) IPS (Retd.)

Special Rapporteur, NE Zone

National Human Rights Commission
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Extract of Rules- 235 of the ‘Rules for Manaqement of
Jalls in Assam’ contamed in ‘Assam Iaﬂ Rules Part III
made. under the Prlsoners Act 1894

ANNEXURE ‘A’

Rule 235. Clothing for Convicts. Every | priéoner
sentenced to rigorous imprisonment shall be provided with jail
ciothing according to the scale laid down in Chapter XXII.

Annexure ‘A'
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~ Annexure"B’

)2

List of Convicts whose release proposals sent to the Autherity

(As on 27-08-2014)

SINo | Name of Prisoner {Convict)
1 AC/7369-Sajal Roy
2 AC/8531- Parijat Kusum Nath @ Bidhan Nath
3 AC/7826- Mustafa Ahmed
4 AC/7339- Hasmat Ali Mazarbhuiya
5 AC/7400- Rahmat Ali Mazarbhuiya
6 AC/8485- Nizam Uddin
7 AC/7423- Parbin Ali
8 AC/7424- Kamar Uddin
9 AC/8728-Bhubon Tanti
10 AC/7470-Nabadeep Baishnob
11 AC/7392-Dilip Nayek
12 AC/7224-Jakir Hussain Choudhury
i3 AC/7374-Matibur Rahman Borbhuiya
14 AC/8047- Montu Dusad
15 AC/ 7437 Nikhil Nath
16 AC/7471- Sunil Baishnab
17 AC/7472- Hiralal Baishnob
18 AC/7468- Shyam Charan Baishnob
19 AC/7469- Sona Kumar Baishnob
20 AC/8934 Kumud Deka
21 AC/7526 Mohilal Das
22 AC/7523- Rana Deb
123 AC/7670- Taibur Rahman Mazumdar
24 AC/8871- Maklish Ali
25 AC/7592- Kartik Mal
26 AC/8530 Partha Pratim Nath @ Babla
27 AC/7574- Mohanlal Mal
28 AC/7576- Sunil Mal
29 [ AC/7525- Dipak Nandi "
30 AC/7524 — Dilip Nandi @ Dulu
Release proposal not sent
31 AC/7575 -Duba Mal @ Dilip Mal
32 AC/7666 -Ramu Dushad
33 AC/7668 -Chunilal Rabidas
34 | AC/7667 -Paltu Duchad
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Annexure ‘C'
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 Annexure ‘D’

b
Coad

| | N
BANGLADESHI NATIONAL LODGED IN DETENTION CENTRE AS ON 27-08-2014

SL Name & Father’s Name Address Date of
No ‘ : admission
1 | Md. Kamal Uddin‘@ Nizam Vill-Kumarshail, 16-05-2013
80 P.S & Dist-Sylhet
| Lt.BatiMia Bangladesh
2. Anowar Hussain @ Munna | Vill: Khadiman 12-11-2013
: - §/0 | P.S: Jokiganj
‘ Saddique Hussain Dist: Sylhet
} Bangladesh
3. ’ Abdul Latif Vill: Laluwa 14-11-2013
S/0 P.S: Pancdwara
Late Roshan Ali Dist: Balanagar Kulas
| : Bangladesh
4 | Musst. Jasrana Begam Vill : Fatepur 02-01-2014
wio P.S :Kotwali
Sobar Ali Dist : Jessore
! Bangladesh
5 ‘ Rofique Vill : Irani Nagar 21-02-2014
S/0 P.S : Borlekha
Late Motosin Ali Dist.: Moulabi Bazar
‘ Bangladesh
6 ‘ Kabi‘Usman Vill : Nawakhali 10-03-2014
S/0 P.S : Begramganj
‘ Kala Mia Dist ; Nawakhali
| . Bangladesh
7 | ! Rayaj Uddin Vill : Bachisigul 10-03-2014
' | $/0 P.S :Borlekha
' _Abdul Noor Dist: Moulabi Bazar
Bangladesh
8 | Abdul Rahim Vill : Demai. 20-03-2014
’ -SI0° P.S : Borlekha '
Late Tsak Ali Dist : Moulabi Bazar
Bangladesh
|l : _
9 ' Devdas Vill : Badra 20-03-2014
S0 (Muchipata)
| Kangal Rabidas P.S :Badra
Dist ; Sylhet
Bangladesh
\ .
10 | | Abhmed Uddin Vill : Mastapur 01-04-2014
; 810 PS : Sadhan
{ Abdul Ali .| Dist : Sylhet
Bangladesh
11 Abdul Hekim Vill : Hazipur 09-04-2014
S/0 (Pasehimpara)
Abdul'Hamid PS : Gopalganj
Dist : Sylhet
| | Bangiadesh
12 Babloo Rai:Ghatwar Vill - Pachim Tilla 26:04-2014
5/0 | (Nirjapur Bazar)
| LtPrabhat Rai Ghatwar | PS  : Srimongal
o Dist : Maulabibazar
Bangladesh
|
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.| Bangladesh

13 Sablu Ahmed Vill : Sunacha 30-06-2014
so PS :Jakiganj
Abdul Rozak Dist : Sylhet
. Bangladesh
14 Anisur Rahman | Vill : Kailkapur 12-07-2014
T S/0 PS : Bancharampur
Md Almas Mia Dist : Bindtabarin
T Bangladesh
15 Enam Uddin - Vil; Ayor 19-07-2014
§$I0 P.S Jokiganj -
Motosin Ali. | Dist-Sylht
BangladesH _
16 Ali Hussain Vill. Motor Groung 19-07-2014-
S/0 P..S Jokigan]
Abdul Hannan Dist Sylht
o Bangladesh - ,
17 Jamal-Uddin Vill: Bhulagram 08-08-2014
S0 P.S Kanaighat
Motaheir Ali Dist Sylht
- Bangladesh
18 ‘Musstt-JahidaBegam Vill: Colacanda 15-08-2014
1776 P 8 & Dist: Moulabt Bazar
Mamon Bangladesh
19 Ahdul Noor @ Rana Vill: Mesta 22-08-2014
' S/0 P.S Mithamoin
Late Abdul-Hekim Dist: Kesharganj

CoRturdal
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| - ~ Annexure ‘E’ -

|
MYANMAR NATIONAL LODGED IN DETENTION CENTRE AS ON 27-08:2014

SL. | Name & Father’s Name Address Date of admission
‘No
|
1 | Sian-Pain Langh Vill: Teedin 17-05-2010
S/0 P.S: Gawang
Lt. Khupaza Langh Dist: Chin , Myanmar
2. | Md Jamal Vill: Keito (Badarpur) 29-07-2012
$/0 P.S Keito
Md Sl‘llkkl.ll' Dist: Faida, Myanmat
3. Makb:ul Khan = - Vill: Keito (Badarpur) 29-07-2012
S/0 P.S Keito
Late jafar uddin _ Dist: Faida, Myanmar
4, | Jamial Hussain o Vill ; Keito (Badarpur)’ 29.07-2012
S0 P.S :Keito
Ahmtlad_H,ussain Dist ; Faida, Myanmar
5. | Md Tnus Vill : Keito (Badatpur) 29-07-2012
S/0 P.S : Chaptak (Keito)
Md I\flahum‘mud Dist: Faida, Myanmar
6. |Md Sﬁbir Ahmed ’ Vill : -Buma 29-07-2012
1 S0 P.S : Chaptak
| Kabir Ahmed Dist . Faida, Myanmar )
7 Ra’h’i‘&n Uddin ‘ Vill : Keito 29-07-2012
s/0 P.S :Keito -
Md Nizam Uddin Dist : Faida, Myanmar
8. | Md Salam ' Vill : Keito 20-07-2012
S/0 P.S :Keito
Md Illias , Dist : Badarpur,, Myanmar

|

Banirali sl Mottt
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Annexure 'G"
( X _lprrurycommissionerf o ;[
(/W “ ) faR, SILCITAR, L{.b g .

7 Xt )
COVERNMENT-OF ASSAM

HOMIE (B) DEPARTMENT §

BT L CTTU I e

ORDERS BY TIHE COVERNON

i il

" NOTIFICATION

Dated Dispar, the 4™ Feb2012

——

A e TP o)

Under Rule 20 read with Rule 25 of the Assam Jail ' i,

Manual, the Governor of Assam is pleased (o constitute the following Boards of Visitors

for Jnils in Assam for a period of 2 (Iwo) years with immedinte &ffect. T : 'r:‘{

5, Superintendent Central Jail, Silchar ‘ _
l. District Magistrate, Silchar : © Chairman
2. Chiel Judicial Magistrate, Silchar ' Member
3. Sri Alok Sankar Dutta, Nag-Naha [anc, Silchar “
4. Sri Ating!‘m Mohan Sinha, Kali Mohan Road, Silchar o
5. Sri Dibyajyoti Barua, President, Cachar Zila Parishad, “
Koombhar T .., Silchar '
' 6. Smii ‘Trishna Nandi, College Rioad, Sifchar

£

2. Superimtendent Disteict Jail, Diphu .

L. District Magastrate, Diphu : Chairmnan

2. Chicf Judicial Magistrate, Diphu Meinber . 3

3. Sri Anil Ch. Hazarika, Barbilgaon, Hawraghar, Diphu “ ) i
; 4. Sri Kahai Bey, Dongkamakam, Baithlangso, Diphu . : Ty s

5. Sri Prafoy Kr. Choudhury, M.G.Road, = -

Opp.Latika Cinema [all, Diuphu .
6. Ssmii Sika Beypi, Rulasen, Diphu - : :

Ted—e—m o a e o e e e e e

-~

|

3. Superintendent Sub Jail, Hamren . - !

1. Sub-Divisional Olficer, Hamren : Chairman ;

/\’V 2. Sub-Judicial Magistrate, Hamren _ : " Member '
i ’ -
(b/ ‘:)3’ i i
H

i

\\(B/[:' 3. Sri Richard Hanse, 1 famren . «“

4. Smli Rika Timungpi, Dongkamakam, Baithalangsho
/7,0
4 4. Superintendent Central Jail, Tezpur

/ \()4 t. District Magistrate, Tézpur . Chairman !
b 2. Chiel Judicial Magistrate, Tezpur ‘ Member }

3. Dr.Mangy Mirdha, Ward No.5, Ramsing Roiad, Tezpur o ' i

4. Sri Batharam Mahanta, Rangamati Bihaguri, Tezpur * :

5. Sri Ashok Basu, Balipara Town, Tezpur

6. Bmti Ranjana Chaluavarty, Advocate, Dhekiajuli, Tezpur

1€ . ]

t

2 Superintendent District Jail, Marigaon ‘ _ !
' 1. District Magistrate, Marigaon Chairman

. Chicf Judicial Magistrate, Marigaon Membcee

. Samsul Hagque, Bhuragaon, Marigaon o _ )

. Habibur Rahmay Siddiique, Nagabandha, Marigaon w . ’ %

. 8ri Babul Das, Jhargaon, Jagiroad, Marigaon ¥ _ :

. Smiti Swriti Rekha Gohain, Golaigaon, Ward No.5,Marigaon ¢ :
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6. Superintendent Central dnil, Nagaon_~
. District Magistrate, Nagaon

Chiel Judicial Magistrate, Nagaon

. Sri Bijoy Chakeavarty, Jogijan, Nagzann

{. Md. Faizul Haque, Gopat Nagiw, ok

5, Sri Biprodas Paul, Lanka, Nugaon

6. Simtt Abicu Begum, Jslam Nagar, Hojis

LS 0 |

~

7. Superintendent District Iail, Mangaldoi
1. District Magistrate,Mangaldoi
e udicial Magistrate, Mangaldol_
© 9 Md Fazlu |lague Sailde, Wik No.2, Mangaldoi
4. Sridyoti Prasad Saharia, Bhidaabari, Sipajhiar
R 5. M. Fazrul Rahman, Bori € aon K hampetia -
f. ME':‘\'.‘.I’I'.L‘CIHL‘.MIR Rarna, Upuhupara :

8, Supecintendent District Jail, Biswanuth Chariali
. District Magistriaic, Somilpur ..
2. Chief Judicial Magistrate, Sonitpur * -,
3. Smii Bijoya Devi, Golia, Panibharal, Sonitpar
4. Sri Uina Basumatary, Lao Dalani, Sonitpur.

9. Supérintendent Distrie Juil, Karimpan} -

‘ _ 1. District Mugistrate, Kaviniganj '

= 2. Chief fudicial Magistrate, Kariniganj

3. Sri Sutu Ray, Presidént DOCC, Karimping - -

' 4. Sri Ketaki Prasad Dutia, Ex-MLA; qu_'lh'Ku'rimgan;}
“_ .- 5. 9r, Kamaluddin Ahmed, Reid, Pringipl, Kuehnganj Coflege
cone 6. Mrx. Anjali Duttar Chiondhuey, AP tlember; R.K. Nagar

10.Superintendent District Jail, Goalpari

' ' S t. Distriet Magis[rgke, Goalpara

2. Chief Indicial Magistrate, Gonlpira
3. Prob. Ranjoo Choughury, Retd. Principal
4. Piah. ASR Ahined, Viee Principal

' 5. Abdut B3ased, Retd, Addl. S.P.

I " 6. Shri Peahlad Das, Ex- Chaiyiman, SC

11. Superinfendent District Juil, Sivasagar
: 1. District Magistrate, Sivasagas
2. Chief Judiciat Magistrate, Sivasagdr
1. Shrt Anil Ch. Dutta, Advocite
. 4. Shri Sankar Agarwala, Social Workcer
! ) 5. Shri Rajani Chankaloaati, Betd, Manapey
6. Mrs, Hiranmoyee

(2, Superiniendent District Juil, Barpeta

]
i 1. District Magistrale, Bampeta
2. Chief Judicial Magistrate, Barpeta
3.Shri Arjun Ch, Das, Public LHidity
4. Smi. Prity Das, Advocate
: 5. Shri Harun Ojha, Advoeaie
: 6. S-liri Ranjit Das, Advocale
A
I8

Chairman

Member

hE

Chairman
Member

1t

Chaifnan

Member

LR}

© (Chairman

Member

A3

© Chairinan
Member -

L}

1

Chatrmin
Member

13
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Menibul

1y



3.
»
13. Superintendent District Jail, Hailalaandi
1. District Magistrate, Hailakandi Chairman
2. Chiel Judicial Magistrute, Hailakandi Member

3. Shri Nurul Huda Laskar, Advocnle

4. Shri Ujjal Kr. Das, Advocate

5. Shri Basun Kr. Singha, Retd. Professor
6. Smti Yasmin Choudhury, Sociat Worker

1y

14, Superintendent District Jail, Nalbavi
1. District Magistrate, Nulbari Chairman
2. Chief Judicial Magistrate, Nafhari Member
3. 8hei Dahren Das, Retd. Lecturer "
4, $shri Kishore Mazarika, Advocate
5. Shri Rangeela Dutta, Retd. HM
6. Smli Bharati Deka Patgiri, Advocate

1
b2l

t

i5. Superintendent District Jail, North Lakhimpuy -
1. District Magistrate, Lakhimpur Chairman
2. Chicf Judicial Magistrate, North Lakhimpur Member
3. Slwi S L. Baruah, Retd. Engineer, PWD, NLP *
4. Shii Arup Borah, Advocate
S. Shri 1lemanta Kr. Baruah, Retd. Principal
. Smii Rekha Phukon, Retd. Principal

"

o

16. Superintendent District Jail, Haoflong

1. Sub-Divisional Officer, Haflong . Chairman
2. Sub-Judicial Magistraic, Haflong Member
3. Shri T. Changsan *

4, Shri Tthangllai Daulngupn

17. Superintendent District Jail, Majuli
I Sub-Divisional Officer, Majuli _ _ Chairman
2. Sub- Judicial Magistrate ‘ Member
3. Shei Josheswar Hazarika, Leclurer "
4. $shri Arup Borah, Advocate

114

18. Superintendent District Jail, Tinsukia
I. District Magistrate, Tinsukin Chairman
2. Chief Judicial Magistrate, Tinsukia. Member
3. Shei Mantosh Duttp, Advocate ' '
4, Shri Kurtick Dutla, Advocate '
5. Smti Sangeeta Sharma, Advocate
6. Ahri Santanu Das, Retd. Principal

3
1"

"

19. Superintendent District Jail, Abhayapu ri

1. Sub-Divisional Officer, Abhayaouri Chairman
2. Sub-Judicia} Magistrate, Abhayaouri Member
3. Shui Bijoy Bhagabati, Retd. Principal ?

4. Mrs. Marami Barthskur, Emincnt pocl

"

20, Superintendent Central Joil, Jorhat
‘ 1.1)istrict Magistrate, Jothat
2. Chief Judicial Magistrate, Jorhal . - Mewmber
3. Shri Prafulla Rajgury . » v
4. Shri Jagat Ch, Barthakur ”
5. Shri Bhaba Goswamti
" 6. Smiti Binita Dutta

Chairinan
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21. Super -intendent District Jaik, Dhemaji L
1. District Magistrate, Dhemaji Chairman
Chief Judicial Magistrate, Dhenvaji Member

2.
1. $hri Sabeswar Chuti '
|
g
6

11

4. Dr. H M Dewri

4. Smii Binita Garidia Choudhuri v
. Shri Dev Das o
22, Superiplendent District Jail, Dhubri ot
. District Mngistrate, Dhubri Chairmun
2. Chief Judicial Magistrate, Dhubii Member
3. $Smiti Manja Goswvami o
4. Shri. Tezmel Hague, Soctal Worker "

5. Shri Binoy Bhattacharjee, Social Worker
6. Shri Paresh Ch.Das, Socia! Worker

11

Sdf- G.D. Tripathi,
Secrelnry (o the Govt. of Assauis
[fome Depariment

Memo No.HMB.89/82/pt.1/46-A Daled Dispur, the 4% Feb/20t?

Copy to:-
1. The P.S. to the Hon’ble Chisf Minister, Assam.
2. ‘The P.8,. lo Hon’ble MinisteZr, Jail for appraisal of Hon’bchimsie:
3. The Inspegtor Gengdral of Prisons, Assazm, Khanapara, Guwahnt;«ﬂ
/f The District Magistrate, -—:- 5"1’11»&11-*
The Chief Judicial Mﬁgs.,lrau., ---------------------------------------
"The Sub Divisional Ofticer (Civil), «-e-mmvmsmeemmmmssmeammraraan
‘Fhe Sub Divisional Judicial Magistraty, «----=s-srrrmmsassses=s
. Al Superintendents of above named Jaailg, cwmemnesne sermmmnenneae

9 Al Members ahove med.
10. The ‘?upcnmcmla-nl 1\\,\;uu(;6w P, Banunimaidam, Guwahuh 21 tm

i ' puhhrauun of tie natification in the el insee of Asiamn Liazette.

re e .. -
s T el

By order ¢tc,, -

g
Joint seeretary to the Govt. ol Assatn

Home Depariment
3?1\“ ad Une, 2012

Hemo.No.cM.')/sQ/Hb «A Dated Silchar the

Qopy to -
1. The Superintendant,cCentral Jail,silchar for anrmartnn

pecassaly actloils )
,,W"'(
.r\rml pisfr i& Meglstratae,

cachar,Slichar .
\ , ot~



D) |

Extract of Rules 11 and 12 of the ‘Rules for Manaqement of Jalis in
Assam contamed in ‘Assam Jall Rules Part III made under the
Prlsoners Act 1894

11. Inspection of jails by Inspector-General - (1) He shall inspect

';.Annexure ‘H'

.r.....,_.._f:

- all departments of every jail at district headquarters and at Shillong at least |

‘once a year and of every jail at sub-divisional headquarters and at Tura,
Kohima and Aijal at least once in two years.

 (2) During each inspection he shall personally see every prisoner then in
confinement in the jail, he shall give every prisoner a reasonable o'pportunity
of making any application or complaint and shall investigate and dispose of
such as relate to jail discipline.

(3) He shall inspect the yards, wards, cells, worksheds, and other

: encfosures -shail- examine - the- garden; enqmre into" the character of ‘the -

water- supply, the conservancy arrangements ~and the medical
administration, shall see the food and ascertain that it is of. proper quallty
and quantity, and generally satisfy Himself that the buzldmg and premlses
are in proper order.

(4) He shall inspect all )ournals reglsters and books ma:ntalned in every”

- satisfied. that they are malntaxned in accordance with. rules. He: shall sat|sfy'
“himself that the orders of Government regardlng the arrangement and:
- periodic destruction of records are observed '

(5) He shall inspect the warder estabhshment satzsfy hlmself as to its
proficiency in drill and musketry, inspect its arms- and’ accoutrements and

. ;_department of the jail, and mltlal or counter5|gn them in token that he is.

test the ability: of each ]arl officer of the upper subordinate establishment to .

drill the guard.

12. Memorandum of mspectlon to be supphed to Superintendent -

Immediately after the lnspectlon the Inspector—GeneraI shall furnish the
Superintendent with a memorandum embodying his opinion of the manner in
which the jail is administered, the extent to which the officers appear
familiar with their duties, toget-her with any suggestions or order for the

guidance of the Superintendent.




